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Food) Notification No. 4(4)/89-BC,
dated the 6th Otocber, 1888, pub-
lishing the Fooq Corporations
(Amendment) Regulations, 1989,
under sub-section (5) of section 45
of the Food Corporation Act, 1964.

[Placed in Library. See No, LT-
17 /89]

IV. A copy each (in Emglish and

Hindi) of ihe following Notificaticns
of the Ministry of Food and Civil
Supplieg (Department of Civil Sup-

plies), under section 38 of the
Bureau of Indian Siandards Act,
1986:—

(iy G.S.R. No. 1015(E) dated
the 17th November, 1989 publish-
ing the Bureau ¢f 'ndian Stan-
dards (Recruitment to Scientific

Cadre) Amendment Regulations,

1089,

(ii) G.S.R. No. 1016(E), dated
ihe 17th November 1989, pubhsh-
ing the Bureau of Indian Stan-
dardg (Advisory Committees)
Amendment Regulations, 1989

[Placeq in Library. See No. LT-
82/89 for (1) and (iii)]

of the Ministry of Per-

sofnel, Public Grievances and Pen-

siomg (Department of Persomnel and
Training)

THE MINISTER QF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY (PROF M. G. K.
MENON): Madam, T lay om t_he

Table:— ST

1. A copy (in English and Hindi)
of the Ministry of Personnel, Public
Grievanceg and Pensions, Depart-
ment of Personnel ang Training.
Notification G.S.R. No, 704, dated
the 23rd September, 1989, publish-
the Urniop Public Srvice Cominis-
sion (Exemption from Consultation)
Amendment Regulations, 1989,
under clause (5) of article 320 of
the Constitution [Placed in Library.
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II, A ¢opy (in English and Hindi)
of the Ministry of Personnel, Pub-
lic Grievances and Pensions, De-
partment of Personnel ang Train-
ing, Notification G.S.R, No.
967(E) dateq the 7th November,
1989, publishing the India; Police
Service (Appointment by Promo-
tion) Second Amendment Regula-
lions, 1989, under sub-section (2) of
scction 3 of the Al] Indig Services
Act, 1951, [Flaced in Library: Sece
No. LT-63/89]

THE DEPUTYy CHAIRMAN; Shri
Murlidhar Chandrakant Bhandare.
(Interruptioms),

Flo AT QT (IO 73W) °
mmﬁra’r ¥ ur 7@ & wES-
T S F WX T WA B S
QBT FATARAT § 1 QT & A2
oy % o1 § fr. .. (vwwwm) ..

THE NDEPUTY CHAIRMAL: M:.
Pandey, 1 have no; pec.aitteg you.
(Interruption). Mr. Pandey, I am not
permitting you (Interruptions), Mr.
Pandey, I have not permitted you, I

am not allowing you. (Interruptions)

Mo GANGY n.rv%n girfm qivq

T A% § 1 1986 ¥ .. . (sqATA)
gawtels : sigwi 83 maala 7 E

# é | It will not go on record.
o AIHT Qo8 : *

THE DEFUTY CHAIRMAN: I have
called the Calling Attention matter.

DR. RATNAKAR PANDEY:*

Sqawmin ; % amwr w3 &
w1y g% ared. ... (smaaTe)

ug W@ feexww & wr ¥ g
¥ wifen mImw wT TaET YAy
% gy =@ 1 Talauw w9 Ww6H
e @ e 0. .

N;A

It ig. not-®Eoing on record.

*Not recorded.
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DR, RATNAKAR PANDEY: *

THE DEPUTY CHAIRMAN: Mr.
Pandey, unfortunately, my voice is
not as loud as yours. I am telling
you, please sit down, [ am not
permitting you and nothing is going
on record.

DR. RATNAKR PANDEY:

Sqawmafa: I deT fawde A&
g SaF ¥ ours a@f weqar: gafay
nad ¥ 9799 T W § f5 am
EE N FEAE wr @ HA
#1fsw 1w FwAr d3 w0

I won’t allow you. I am not allow-
ing you, Please sit down. I request
you, Please, sit down,

DR. RATNAKAR PANDEY:

. Sqaamfa : 9% S W . Tgar
a3 wrev. . ., (wEaw)

RE. PUBLICATION OF WHITE PA-
PER ON ECONOMY

SHRI A. G. KULKARNI (Maha-
rashtra): Madam, I want to raise a
matter,

THE DEPUTY CHAIRMAN:
that regarding this?

Is

SHRI A. G, KULKARNI: Not re-
garding this, Madam Deputy Chair-
man, my submission s, we have re-
ceived a booklet drawn by the Econo-
mic Advisory Council to the Prime
Minister which gives the status of
economy as on today. (Interrup-
tions), Madam, the Government have
claimed that they will publish a white
paper. But we find out that the Gov-
ernment have not yet decided on the
growth-rate and this Economic Ad-
visory Council . (Interruptions).
..eithe, has to be discussed in this
House because it is an Iimportant
document. . . (Interruptions).

THE DEPUTY CHAIRMAN: You
write to the Chairman and if he....

*Not recorded.
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SHRI A. G. KULKARNTI: I hayve al-
ready written to you.

THE DEPUTY CHATRMAN: No,
you write to the Chairmay, The right
persop is the Chairman. You write to
him and if he finds it important, he
will ask the Government and some-
thing will be done about it. You
please write to him.

—_—

RE. RELEASE OF KIDNAPPED
ANDHRA PRADESH M.LA,

DR NARREDDY THULASI REDDY
DY (Andhra) Pradesh): It is already
three days and the Telugu Desum
MUL.A...(Interruptions).

M A\TRE A (AT
y3w) : fecdl a7 AQRAl, a8 a7
iR wwsT g s fWT R
N Wy FEaEd s [ike
... (g w)

SHRI B. SATYANARAYAN RED-
DY (Andhra Pradesh): The State
Government is not taking any steps,
(Interruptions). It is something very
serious.

DR. NARREDDY THULASI
DY. The naxalites belonging to......
(Interrupticns).

SHRI MOTURU HANUMANTHA
RAO (Andhra Pradesh). You please
take a serious note of it and see that
he is released Prevail upon the State
Government (Interruptions).

THE DEPUTY CHAIRMAN: We
are also discussing a seripus matter
now, in this House. On this kidnap-
ping, T am sure that whereabouts of
the MLA are not ye¢ found out. The
Government will take action on that
Now, let us come to the Calling-Att-
ention (Interruptions).

SHRIMATI JAYANTH I NATA-
RAJAN (Tamil Nadu): This is not
Andhra Pradesh Assembly.



